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The 5" October 2023
No 08,/NBFC-12 /2019 (&) 1308 /fdo--In exercise of the powers conferred under
sub-section (2) of section 7 of The Banning of Unregulated Deposit Schemes Act, 2019
(No. 21 of 2019) of Central Government of India, the State Government, hereby, appoints



fagR ToTe (3rmReT), 6 IfaRIER, 2023

District Magistrates within their respective jurisdiction to assist the Competent Authority
in discharging its functions for the purposes of the said Act.
By the order of the Governor of Bihar,
Arvind Kumar Chaudhary,

Principal Secretary.
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